
O.A.NO. 186 OF 2002 

ORDER DArED 	0-00 3. 

None appears for the Applicant.A counter has been 

filed in this case and the Applicant has choesi himself not 

to file any rejoinder thereto.In the said premises, this case 

is taken up for final disosal with the aid and assistance 

of shri A.k.3ose,1earned Sior Standing counsel for the 

union of India,appearing for the Respondents, 

Narottam Majhi, a Group 'D' staff Of Jharsuguda 

Head post Office died prematurily while still in active 

service leaving behind his family consisting of the Widow 

and two sOfls •  The second son of the deceased Manoranjan 

Majhi (present applicant) had filed an application seeking 

compassionate appointmit ,The said prayer of the applicant 

having been rejected by the circle Relaxation Committee of 

th Postal Department, he has filed the present Original 

Application,undr section 19 of the Administrative Tribunals 

Act, 1985. 

On perusal of the records, it is revealed that 

the C.R.C.,while rejecting the claim of the A1icant(for 

providing compassionate appenOintmt,)under Annu.4 dated 

25.1,2002,had taken into consideration the following two 

grounds s- 

rhe family has got .82,318/...as termikial benefit 
and also getting family pension 	.1,275/_ 1. DR 
p.m.; 

One son is employed and there is no liability. 

S... 



O..No. 19 6/2002 

COfltd...Order dt. 2.1. 2003, 

For the reasons of the Judicial ronounce[nents 

made in the case of 3AL3IR KAUR AND ANOTHER VRS.STEEL 

AU21HORIY OF INDIA (reOrted in 200 2(2)A2r(Sc) 255); of 

RANKANIDI-if SAW VRS.UOI AND 	(reorted in 2002 

j1GJDAT) 2) and of MINAKUMAI MCFMITY 	ANOTI-jER 

UNION OF INDIA AND 02EErepOrted in (1994) 2(T) 120) 

that while computing the indigent cOflrition of the prematurly 

retired/deceased famiLies the amount giv1 as têrmin41 

benefits should not be taken into ccnsiderat.ion, the first 

grounds taken by the 	in rejecting the claim of 	the 

Applicant fr providing cccmpassicnate appointment is not 

sustainable in the eye of law.Heflce the same is quashed. 

As reds the second ground that one of the sons 

of the deceased is gainfully employed elsihere and 

appritly,t}erefore, the CRC has found no liaoility to 

provide a cornassicnate apcintmnt to thp resEnt alicant. 

In this connection, my attention has Deen drawn to the 

instructions issued by the Director General of Posts in 

tctter No.1425/91-ED &rrg.dated the 5th AUgust, 1993 which 

provides as follows:- 

4. In Certain cases where there is already an 
earning member in the family but l-iddia/Sarpanch 
or an MP/ML4A certified that the employed merrber 
is living sep3rately and not rendering any financial 
assistance to the main farnily,the requests for 
compassionate appointments may be entertained and 
considered on merjts.In certain cases,tbe literate 
dependants/ner relatives are neither ernjloyed in 
GCveUlmeflt service nr- r somewhere else but are 	* 
engaged in cultivation etc., and not supporting the 
family of the deceased ED zgent, requests for 
compassionate appointment in such cases can be 

flttaifl 



C.A.No. 13 6/ 200 2 

Ccfltd...Order dt.2.1.2003, 

In the present case,the Ap1icant has vlaced 

on rerd a docur1t,under Ann exur6, from the local 

sarancha showing that Minaketan Majhi the first son 

Of the deceased is living separately from the jcint 

family. The Said certificate apjrit1y ootained by 

the Applicant after the decision Of the CRC in the matter 

of proviJing compassionate appointmit to the Applicant. 

In the aforesaid premises,after overrulirig the 

first ground of rejection of the CRC, on the face of the 

documt filed by the Applicant,undr Ann eure.6 dated 

6-1-2002, this matter is rrnitted back to the Respcndts/ 

CRC to re-examine the matter afresh by enitering into an 

enquiry as to whether the Other sOn of the deceased Gr. 

D employee namely Miflaketan Majhi is living separately 

frok the deceased family meuers/14clow by Severing the 

relationship and,only after entering into soch an enquiry, 

the Department should pass necessar ojdes in the matter. 

All the exercises,shai.l O& completed Within a period of three 

months from the date of receipt of a cOy of this order. 

with the aOOV€ Ooservatiofls and directions, this 

Original Application is disposed °f.No Costs. 

:__70 ~ -I, oc~'~f 
014,Tf 

(MANORANiAN MOHANTY 
MEM3(JUDI tAL) 

O'c (2Cx 


